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REPORT 

Ref: Report of the Joint Committee in compliance to the Hon’ble NGT order 
dated 05/03/2024 in the matter of OA 44/2024 (CZ) Avadhesh Singh V/s 

State of M.P. & Ors.: - 

1. Hon’ble NGT issued following instructions on dated 05/03/2024 in the 

matter of OA 44/2024 (CZ) Avadhesh Singh V/s State of M.P.& Ors.:- 

 

“1. The Issue raised in this application is encroachment over Gazette 

Notified Protected Forest, vide Gazette Notification dated 

30.07.2021 bearing Khasra No. 73, 84 and 92 to the extent of 

1.236, 0.846, 1.828 hectares respectively situated in village 

Chandanpura, Tehsil Huzur District Bhopal, Madhya Pradesh by 

Respondent No. 6. Aforementioned area was declared Protected 

Forest by the Government of Madhya Pradesh exercise of powers 

conferred under Section 29 of the Indian Forest Act, 1927, and 

even after multiple government agencies have carried out 

numerous demarcations and observed illegal encroachment of 

Respondent No. 6 over Protected Forest, in the tiger movement 

area no action has been taken by the authorities to remove the 

said illegal encroachment. 

2. A substantial issue of environmental has been raised. Issue notice 

to the respondents. Returnable within four weeks. 

3. Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 

4. Respondents are directed to submit their reply/counter affidavit 

through E-filing portal, preferably in the form of searchable 

PDF/ OCR Support PDF and not in the form of Image PDF, 

before the next date of listing. 

5. We deem it just and proper to call a report on the matter in issue, 

in present application, from a Joint Committee consisting of: 
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(i)  One Representative from the Principal Secretary 

Environment Department, State of MP, Bhopal (M.P.) 

(ii)  One Representative from the Principal Chief Conservator 

of Forest, Bhopal (M.P.) 

(iii) One Representative from the Collector Bhopal 

(iv)  One Representative from the Member Secretary State 

Pollution Control Board, (M.P.) 

6. The Committee is directed to submit the factual and action taken 

report within six weeks. The State PCB will be the nodal agency 

for coordination and logistic support. 

 

 

2. In compliance to the order of Hon’ble NGT dated 05/03/2024, a joint 

committee consisting of the following officials of the concerned department 

has been constituted: - 

No Name of the Officer Representative Department 

1. Shri Hemant Kumar Sharma, 

Director (Environment),MPPCB, 

Bhopal 

Principal Secretary Environment 

Department, State of MP, Bhopal 

(M.P.) 

2. Shri Alok Pathak, DFO, Bhopal Principal Chief Conservator of 

Forest, Bhopal (M.P.) 

3. Dr. Archana Rawat Sharma, SDM 

(T.T. Nagar), Bhopal 

Collector, Bhopal 

4. Shri Brajesh Sharma, Regional 

Officer, RO, MPPCB, Bhopal 

Member Secretary State 

Pollution Control Board, (M.P.) 
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3. The committee reviewed the petition and the points related to the Forest 

land and the land under the encroachment by Jagran Social Welfare Society 

is discussed to proceed for the inspection and data collection. The points 

raised by the applicant in his application are as under:- 

 

3.1  Jagran Lake City University which is a private university situated 

at khasra no. 83/2/2 (S) and 83/2/3 (S), area 5.667 hectares, Village 

Chandanpura, Tehsil Huzur, District Bhopal, Madhya Pradesh, has 

illegally encroached over khasra no. 73, 84 and 92 to the extent of 

1.236 hectares, 0.846 hectares, 1.828 hectares respectively situated 

in Village Chandanpura, Tehsil Huzur, District Bhopal, Madhya 

Pradesh, which have been declared Protected Forest under the 

provisions of Section 29 of the Indian Forest Act, 1927. 

3.2  The applicant has submitted that the Hon’ble High Court of 

Madhya Pradesh, Principal Seat at Jabalpur has ordered to conduct 

a demarcation of encroachment on khasra no. 73, 84, 92 Village 

Chandanpura, Tehsil Huzur, District Bhopal, Madhya Pradesh time 

and again. 

3.3  The applicant has alleged that the illegal encroachment has been 

repeatedly verified by demarcations carried out for intentional 

encroached area over khasra no. 73, 84 and 92 to the extent of 1.236 

hectares, 0.846 hectares, 1.828 hectares by way of building a 

boundary wall around it under the supervision of Hon’ble High 

Court of Madhya Pradesh, Commissioner Land Records Gwalior, 

Revenue Department, Government of Madhya Pradesh and 

Collector, Bhopal. 
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3.4  It has been submitted by applicant that an inspection was carried 

out by Divisional Forest Officer, Bhopal dated 10/03/2022, which 

categorically stipulates that there is an illegally constructed concrete 

road, security hut and a gate over the encroached protected forest. 

3.5  It is also averred that multiple complaints with CM Helpline were 

filed by the concerned residents of Bhopal against the illegal 

encroachment and in consonance of the same the Sub-Divisional 

Forest Officer wrote numerous letters for the removal the illegal 

encroachment of Jagran Social Welfare Society from khasra no. 73 

and 84 situated in Village Chandanpura, Tehsil Huzur, District 

Bhopal, Madhya Pradesh. 

3.6  Also, Jagran Social Welfare Society has initiated construction over 

the illegally encroached Protected Forest situated at khasra no. 73, 

84 and 92 to the extent of 1.236 hectares, 0.846 hectares, 1.828 

hectares respectively situated in Village Chandanpura, Tehsil 

Huzur, District Bhopal, Madhya Pradesh, without any permissions 

from the requisite departments and in the course of the same 

destroying the natural habitat of tiger in the area. 

 

4. Field Observations 

 

4.1 Joint committee on dated 14/06/2024 conducted a site visit of 

the Jagran Lake City University located at khasra no. 73, 84, 92 

Village- Chandanpura, Tehsil - Huzur, Distt -Bhopal. Apart from 

the joint committee members following officers namely Ms. 

Prakamya Tiwari, Assistant Engineer, Regional Office, MPPCB, 

Bhopal, Shri Dheeraj Singh Chouhan, SDO Forest, Bhopal, 
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Shivpal Piparde, Range Forest Officer, Bhopal were present 

during the inspection. Also, the representative of Jagran Lake City 

University, Chandanpura, Bhopal, Shri Ashutosh Mahajan, Law 

Officer, was present. The intimation of visit was conveyed to the 

Advocate of Petitioner Shri Gaurvanvit Jain on his mobile 

number. The Geographical locations, photographs and visual 

observations were recorded during inspection. The Photographs 

and Google Maps are enclosed as Annexure I. 

4.2  During inspection, Joint Committee visited the disputed site. The 

details observed during the inspection are mentioned as under: - 

 

4.2.1 The site is located at Village Chandanpura, Tehsil Huzur, 

District Bhopal, Madhya Pradesh. The geographical location of 

the site is latitude 23° 10' 37.1172'' N and longitude 77° 23' 

21.2604'' E. 

4.2.2 The gate of Jagran Lake City University is on the north east of 

the site. 

4.2.3 An existing bitumen road connects the Jagran Lake City 

University for access. The road passes through revenue Forest 

land. Jagran Lake City University is having only one approach 

road. 

4.2.4 The surroundings of the access road and the main entry of the 

university are surrounded by forest land. 

4.2.5 One “Nagar Van” developed by Forest department is situated 

adjacent to the University campus on south side of the main 

entrance of university. 

4.2.6 The forest area is having very thick plantation and dense forest. 
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4.2.7 The Forest department officials provided the map which shows 

the hatched region as encroached land and had shown the 

committee members the encroached land which is Forest land 

and currently the University is having its entrance gate and 

approach road. The map provided by the Forest department to 

the Joint Committee during the inspection is enclosed as 

Annexure II. 

4.2.8 This encroached area by the University is having green belt 

with ornamental plantation. No building construction is 

observed except the main gate, security hut and the entrance 

road. 

4.2.9 The adjacent area which is presently in possession of the Forest 

department is secured by a 12 feet high wire mesh which 

separates the Forest land from the said encroached land by the 

University. 

4.2.10  Within the campus of University the ornamental plants and 

green belt is developed all around the campus. 

 

5. Information provided by the Forest Department 

 

5.1 In references to the present petition, information was sought 

from the Forest department. Forest department vide letter no. 

5067 dated 25/04/2024 has provided the information. The copy of 

letter is enclosed as Annexure III. The main points of this 

communication are mentioned as under:- 

5.1.1 The encroachment in the past was found on the khasra number 

73 by 1.236 hectares, on the khasra number 84 by 0.846 
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hectares and on the khasra number 92 by 1.828 hectares, 

totaling 3.91 hectares. 

5.1.2  In the appeal case no. 08/Appeal/2019-20 in the court of 

Tehsildar Revenue T.T. Nagar, Bhopal, a joint action was taken 

and encroachment of area 1.042 hectares from khasra no. 73, 

0.595 hectares from khasra no. 84 and 1.828 hectare from 

khasra no.92, totaling 3.465 hectares was removed by Forest 

department, Revenue department and Municipal Corporation, 

Bhopal. 

5.1.3 The encroachment still remaining on the Forest land is 0.194 

hectares on khasra no. 73 and 0.251 hectares on khasra no. 84, 

totaling 0.445 hectares which is still in possession of the 

respondent no. 6. 

5.1.4 Application for Forest land diversion was submitted by the 

respondent no. 6 in Collector Office, Bhopal in the year 2019. 

Hence, the encroachment from 0.445 hectares was not removed 

by the Revenue department as the matter was pending in the 

Tehsil Court. That at present, land area on khasra number 73 is 

0.194 hectare and area on khasra number 84 is 0.251 hectare 

which is still in the possession of the respondent no. 6. 

5.1.5 Later on, Gazette notification F-25-61-10-3 dated 16/07/2021 

published on 30/07/2021, a total of 238.141 hectares of 

Chandanpura land was declared as protected forest area by the 

Government. Apart from other khasras of Chandanpura, the 

khasra numbers 73, 84 and 92 also fall in the declared protected 

forest area. 

5.1.6 The land diversion application that was submitted by Jagran 
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Social Welfare Society, Bhopal before the publication of the 

notification dated 30.07.2021 in the Collector's Office, Bhopal, 

prior to the declaration of that area as a protected forest. It thus 

appears that due to the pendency of land diversion application, 

the encroachment from this land was not removed and that land 

has now come under the control of Forest department. 

5.1.7  The Forest department has mentioned in its letter dated 

25/04/2024 that as there was an encroachment on the Forest 

land in khasra no. 73 and 84 by Jagran Social Welfare Society, 

Bhopal before it was handed over to the Forest department, and 

hence the action to remove the said encroachment has to be 

taken by the Revenue department only. 

5.1.8 The Forest department also submitted that Circle Officer 

Samardha has issued letters to Tehsildar, T.T Nagar, Bhopal 

vide letter no. 392 dated 12.02.2018, 1817 dated 17.06.2019, 

3157 dated 16.09.2019, 2727 dated 17.12.2021 for taking 

action regarding encroachment in khasra numbers 73 and 84 by 

Jagran Social Welfare Society, Bhopal. Similarly, letter was 

issued by Forest Division, Bhopal, vide no. M.V./91 dated 

04.01.2021 to Sub-Divisional Officer, T.T. Nagar. 

5.1.9 Also, Forest Division, Bhopal has issued letter vide no. 2/3385 

dated 26/12/2023 and 1303 dated 12/04/2024 to Sub-divisional 

Officer, (Revenue) T.T. Nagar, Bhopal regarding the removal 

of encroachment done by Jagran Social Welfare Society, 

Bhopal on khasra no. 73, 84 to the extent of 0.194 hectare and 

0.251 hectare respectively. 

5.1.10 Meanwhile, online application to the Forest department vide 
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proposal no. FA/MP/OTHERS/149148/2021 has been made by 

Jagran Social Welfare Society, Bhopal for diversion on area of 

0.9 hectares which is now a reserved forest area and action in 

this regard is under consideration with the Forest Department. 

The encroached area of 0.445 hectare is included in this 

application. 

6. Information provided by the Jagran Social Welfare Society 

 

6.1 In reference to the order of Hon’ble NGT dated 09/05/2024, an 

opportunity of hearing was provided to the respondent no. 6. The 

reply submitted by Jagran Social Welfare Society dated 

21/06/2024 is enclosed as Annexure IV. The main issues raised 

by the respondent are mentioned as under:- 

 

6.1.1 That the Jagran Social Welfare Society, Bhopal is holding 

25 acres of land comprising khasra no. 83/2/2, 83/2/3, 

83/2/4, 83/2/5 which was purchased by the society and its 

members. 

6.1.2 That none of the said khasra no's. which are held by 

respondent no. 6 are part of the khasra no. of the forest 

block Chandanpura which have been declared as protected 

forest under section 29 of the Indian forest act 1947. 

6.1.3 That thereafter, having purchased the said 25 acres of land 

the respondent no. 6 Jagran Social Welfare Society 

obtained the permission dated 09/04/2009 from the Town 

and Country Planning, Bhopal and the building 

permission dated 24/04/2009 from the BMC, for the 
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development of an integrated residential management 

school on the said land and initiated development on the 

said land in accordance with the said permission. 

6.1.4 The respondent no. 6 also submitted that during the 

demarcation exercise which was undertaken by the 

revenue authorities in presence of forest authority in 

furtherance of a complaint before the Lokayukt as regards 

the encroachment on forest lands, it was revealed that out 

of the 25 acres a portion of 1.10 acres on demarcation has 

been found to be forest land and a part of khasra no. 73 

and 84, and a portion and equivalent area of 1.10 acres of 

khasra no. 82/2/3 which is in the ownership of the society 

has been found in the possession of the forest department 

and that the equivalent portion of land having been mis- 

exchanged between the respondent society and forest 

department. This is not a result of any deliberate 

encroachment but has taken place owing to wrongful 

demarcation exercise at the time when the possession of 

the land was handed over to the respondent no. 6 by the 

land owners. 

6.1.5 The respondent no. 6 also submitted before the committee 

his contentions pertaining to peculiar geometry of the site 

and that the Government land in possession of the 

respondent society and the respondent society's land in the 

possession of the Government is a result of an error in the 

demarcation exercise at the time the possession was 

handed over to the society. That may have happened 
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because the demarcation was done by way of chain-link 

demarcation process and the demarcation in the recent 

years is done by way of Total Station Method (TSM) and 

other advanced technologies, which may have been the 

reason for the said anomaly and is not any deliberate 

action. 

6.1.6 It has also been submitted by the respondent no. 6 that on 

being made aware of the fact that land of the society is in 

possession of the Government and the land of the 

Government is in the possession of the society. The 

society applied for said lands to be exchanged; however 

the said process could not be completed owing to some 

changes in the policy of Government of M.P. However, 

the said matter was approved to an advanced stage and 

inspections were done to facilitate this land exchange. 

6.1.7 Meanwhile, due to the Gazette notification F-25-61-10-3 

dated 16/07/2021 published on 30/07/2021, the whole 

area was declared protected forest which was earlier 

revenue land. 

6.1.8 It is requested by respondent no. 6 that the best solution in 

the interest of the environment and forest is to enable the 

exchange of the land in the possession of the society with 

the land in the possession of the Government, as the land 

of the society has already been developed as a “Nagar 

Van” and the said area is adjoining the khasra no. 92 on 

which “Nagar Van” has been established. 
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6.1.9 It has also been submitted by the Jagran Social Welfare 

Society that the allegation of encroachment on khasra no. 

73 admeasuring 1.236 hectares, khasra no. 84 

admeasuring 0.846 hectares, khasra no. 92 admeasuring 

1.828 hectares is completely false and the said land never 

belonged to the respondent nor any wall was built by them 

to encroach the Government land. 

 

7. Findings of the Joint Committee 

 

7.1 As per the record of Forest department, the land which is still in 

possession of Jagran Social Welfare Society is 0.194 hectare on 

khasra no. 73 and 0.251 hectare on khasra no. 84, totaling 0.445 

hectares. 

7.2 The area which was previously Revenue land was declared as a 

reserved forest vide Gazette Notification dated 16/07/2021. 

7.3  Now, Jagran Lake City University has submitted an application 

before the Forest department for the diversion of Forest land, 

which is pending before the DFO. 

7.4  As per the submissions by Jagran Social Welfare Society, the 

land which has been encroached by the University is due to error 

in demarcation process of the land. Resultant that its land is in the 

possession of Government and the society is having possession of 

that Government land which is presently Reserve Forest land 

since 16/07/2021.It is however a matter of further verification 

whether the said land belonging to the Jagran Social Welfare 

Society is in possession of Government/Forest department. 
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Alok Pathak 

7.5 In view of above points, Joint Committee is of the opinion that as 

the encroachments is found on Forest Land of 0.194 hectare of 

khasra no. 73 and 0.251 hectare on khasra no. 84 and the matter of 

diversion of land is in process with the Forest department, 

therefore the land matter be resolved as per the prevailing laws 

and procedure of Forest department. 

 

 

 

 

Hemant Kumar Sharma 

Director (Environment), 

MPPCB, Bhopal 

Dr. Archana Rawat Sharma 

SDM (T.T. Nagar), Bhopal 

 

 

 

Brajesh Sharma 

Regional Officer, 

RO, MPPCB, Bhopal 

 

DFO, Bhopal 



Inspection Photographs in OA 44/2024  

Dated 14.06.2024 
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Google Earth Map of JLU, Chandanpura, Bhopal 
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